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NOTIFICATION

Jommu 7th ol Aptll,2026

S.O 9 6 ,- ln exercise of the powers confened under the section 148 of
the Jommu ond Koshmir Goods ond Services Tox Act, 2017 lAcI No. V of 2017)

(hereinofier refened to os lhe soid Act), the Governmenl, on the
recommendotions of the Council, hereby notifies lhe following speciol
procedure for rectificotion of order, to be followed by the closs of regisiered
persons (hereinofler refened to os the soid person), ogoinsi whom ony order
under seciion 73 or section 74 or section 107 or seciion 108 of the soid Act hos

been issued confirming demond for wrong ovoilment of input lox credit, on
occouni of controvention of provisions of sub-section (4) of section l6 of the soid

Act, but where such inpui tox credit is now ovoiloble os per the provisions of sub-

section (5) or sub-section (6) of section l6 of the soid Aci, ond where oppeol
ogoinst the soid order hos not been filed, nomely:-

2. The soid person sholl file, electronicolly on ihe common porlol, within o period
of six months from the dote of issuonce of this notificolion, on opplicoiion for
rectificotion of on order issued under seciion 73 or section 74 or section 107 or
section '108 of the soid Acl, os the cose moy be, confirming demond for
wrong ovoilment of inpul tox credit, on occount of controvention of
provisions of sub-section (4) of section l6 of the soid Act, but where such input
tox credii is now ovoiloble os per the provisions of sub-seclion (5) or sub-
section (6) of section l6 of the soid Act, ond where oppeol ogoinst the soid
order hos not been filed.

3. The soid person sholl, olong with the soid opplicotion, uplood ihe informoiion
in lhe proformo in

Annexure A of this notificotion.

4. The proper officer for corrying oui reclificotion of the soid order sholl be the
outhority who hod issued such order, ond the soid outhority sholl toke o
decision on the soid opplicoiion ond issue the rectified order, os for os
possible, within o period of three months from ihe dote of the soid
opplicotion.

5. Where ony rectificotion is required to be mode in the order refened to in
porogroph I ond, the soid outhority hos issued o rectified order thereof, ihen
the soid outhority sholl uplood o summory of the rectified order electronicolly

i. in FORM GST DRC-08, in coses where reclificotion of on order issued
under secilon 73 or seciion 74 of the soid Act is mode; ond

ii. in FORM GST APL{4, in coses where rectificolion of on order issued
under seclion I 07 or seciion 108 of the soid Acl is mode.

6. The reclificotion is required to be mode only in respect of demond of such
inpul tox credit which hos been olleged to be wrongly ovoiled in
controvenlion of provisions of sub-section (4) of section l6 of the soid Act, but
where such input lox credit is now ovoiloble os per lhe provisions of sub-
section (5) or sub-seciion (6) of the soid section 16.
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7. Where such rectificotion odversely qffects the soid person, the principles ot

noturol justice sholl be followed by the outhority corrying out such

rectificotion.

Annexure A

Prof orma to be uplooded by the regrslered person o,ong with lhe
opplication for reclificotion of order under speciol procedure for

rectificotion of order nolified under seclion 148 of lhe Jammu ond Koshmir

Goods ond Services Tox Act,2017 (Act No. v of 2017)

I . Bosic Detoils:
O. GSTIN:
b. Legol Nome:
c. Trode Nome, if ony:
d. Order in respect of which reclificotion opplicotion hos been filed:

l. Order Reference Number:
2. Order Dote:

2. Detoils of demond confirmed in the soid order:

(Amount in Rs.)

3. Out of the omount menlioned in the Toble in seriol number 2 obove:
o. the detoils of the demond confirmed in lhe soid order, of the inpul tox credii

wrongly ovoiled on occouni of conirovention of suFsection (4) of seciion I 6,

which is now eligible os per sub'section (5) of section 16 of the Jommu ond
Koshmir Goods ond Services Tox Acl, 201 7 (Act No .v of 2olTl (the soid Act):

(Amouni in Rs.)

lnterest PenoltySGST CESS

Totol Tox including Cess
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2020-21
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ond/or

the deloils of lhe demond confirmed in the soid order of the inpul lox credil
wrongly ovoiled on occounl of controvenlion of suFsection (4) of section 16,
other thon thot mentioned in (o) obove, which is now eligible os per sub-seciion
(6) of section i 5 of the soid Act:

(Amount in Rs.)

Signoture of outhorised signotory
Nome/Designotion
Emoil oddress
Mobile No.

Totolr IIT' II

Finonciol
Yeor

tGsl
CGS

T

SGST

CESS

Tolol Tox including
Cess lnieres t Penolty

I 2 4 5 6 8 9
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lDeclorollon:

l. I undertoke lhot, no oppeol under section IOZ or section li2 of the soid Act

[s pending ogoinsl the order ogoinst which lhis rectificolion opplicotion is filed.

2. I declore thot oll informotion provided by me is occurote ond truthful. I

understond lhot ony declorotion or suppression of focts will render this opplicotion]
void ond moy leod to recovery proceedings for the outstonding dues olong wit

opplicoble inlerest ond penolties.

F
Verlflcollon:

l_(nome of the outhorised signotory), hereby declore thot the

intormotion provided obove is true ond corect to the best of my knowledge ond
belief. I underslond thol ony inconect declorotion or suppression of focts will

render my opplicotion void.

M

b.

Sr.

No.

3 7

2019-20



2. This notificotion sholl be deemed lo hove come inio force wilh effect from
the 8rh doy ol Ociober,2024.

By order of lhe Governmenl of UI of Jommu ond Koshmlr

sd/-
(Shollendro Kumor),lAS

Finonciol Commissioner.
(Additionol Chief Secreiory)

No. FD-ST/139/2025{7 doted.o7 .04.2026
Copy lo thei
l. Secretory, GST Council, New Delhi (ln reference lo CBIC Nolificotion No.2Un24-C1, Dt:08.10.2024).
2. All finonciol Commissioners.

3. Principol Secrelory lo Hon'ble Ll. Governor.
4 .All Principol secrelories/Commissioner/Secretori6s lo Governmenl.
5. Joint Secrelory, J&K, MHA, GOl. New Delhi.

6. Oivisionol Commissioner, Jommu/Koshmir.
7. Commissioner, Slole Tox6s Deportment, J&K, Jommu/Srinogor.
8. Excis€ commissioner, J&K, Jommu/Koshmir.
9. Additionol Commissioner Stote Toxes {Administrolion & Enforcomenl) Jommu/Koshmk.
10. Privole Secrelory to lhe Adminislrolive Secrelory, Finonce Deportmenl.
I l. lnchorge Websile, Finonce Deportmenl.

1 tl ), 4
(Mohom Amln)JKAS

Deputy Secrqloryrto the Government.
.rri, \"{..
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